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AN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

O.A. No,717/93, Date of decision__ 20,10,94.

All Indiz Scehit Faranchari Sangh
and another, , «.sApplicants,

Vs.

"Unicn of Indias & others eos .Respondents,

Corainz HOW'ELE MR, JUSTICE D.L. MEHTA s VICE CHAIRAN,
HCN'BELE MR. N.K. VERMA, AMINISTRATIVE MEMBER,

For the applicants - HMr, P.V.Calla, advocate,

For the recgpondents - Mr, (ianish Bhandari and
‘ Mr, R.N. Mathur, zdvcecates,

ORDER (URAL )

(Hon'ble Mr. Justice D.JL Mehts, Vice Chairman)

oo
Hezrd the learned counsel for the parties,

Ferused the racord. |

2, ) A nunber cf points have been rais=d in the
rejoinder znd it is not degirable to consider the

gam® at this stage vhich hive not heen rzised in the
0.A. The respondentz had no opportunity to f£ile the
feply to the rejoiudér. Apart from thet, it ig also
necezsary to determine the rights_of the pairties which
capnot ke done on the basis ¢f the rejcinder,

3. In the fz¢ts and circumstances, e direct

the respondznts to re-e:zanine the 2zses of upgradation

and apply the decisi:nsg of this Dench and other Benches

nf the Tribunal in the nmatter and in czse of nainly

upgrzdetion, if the researvation hés been applied zgainst
the rules, if any, cshould be rectified, The zpplicants

wil), file & repregentsticn before the rezpondents

giving the details azbout the mistake, if any, committed

znd the respondents choll deternine the said reprezentaticn
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within & pericd of three months from the Jdste of

submiszicn of the representsticn. They will paszs

a specific speaking crler cn the 3313 representation
if submitited and in cise the applicantz feal aggrieved
agzin ¢r foel that the mistalke hzs bexn committsd in
interpreting the law, they will be st liberty to

approach the Tribunal :f{resh., O©A stan

[

s dizposed of

accordinglye.

No costs.
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